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not know. My hon. friend took objection 
to the choice of the day. "i.(. 14th May 
bccaUle that was the date of the anni­
versary of the ••.• (Inlerruptions) 

SHRI SAMAR MUKHERJEE: 8th 
May was the date of the anniversary. 
On that day, the historic strike of 1974 
w» started. From that date, they decided 
to go on work-to-rule. But the meeting 
was called for the [4th May. That shows 
the Railway Administration was not will­
ing to come to a settlement. 

SHRI RAVINDRA VARMA: No; it 
does not show that. I must, at the cost 
of repetition, remind the House that I 
said that there was a meeting with this 
Federation on the 20th and 2[st December, 
in spite of the fact that this was not one 
of the two recognized federations. Th~n 
there were special meetings for the discus­
sion of these demands with them on the 
11th and 31St January and on the 21St 
April. (Interruptions) If the Government 
was not anxious for negotiations, if there 
was no inclination on the part of the 
Government (Interruptions) to undertake 
neg()tiations with the genuine spirit of 
finding a solution, then Government need 
not have had discussion with them on the 
I [th and 31St January and again on 2 lit 
April. Then, when it was found that no 
progress was being made, or no solution 
had been reached, then again there was a 
suggestion for a meeting on goth April. 
goth April is not the 8th of May. They 
were requested to come for a meeting on 
the goth of April for which they raised 
objections saying that they h~d organisa­
tional work etc. 
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DR. BIJOY MO~DAL : I want to 
know from the hon. Minister why the 
super powers are unwilling to make the 
Indian Ocean a Zone of Peace? What is 
the reason for it and what is the attitude 
of the Bangladesh Government and the 
Government of Pakistan in making the 
Indian Ocean a Zone of Peace ? 

SHRI ATAL BIHARI V AJPA YEE : 
Both the Government of Pakistan and the 
Government of Bangladesh are a party to 
the resolution which had been adopted by 
the United Nations General Assembly in 
1971 . So far as other powers are concer­
ned, I have already thrown light on the 
attitude of the United States of America. 
Soviet RUSllia has by and large supported 
the concept of Indian Ocean being made 
a zone of peace. 

PROF. P.G. MAVALANKAR : The 
hon. Minister has stated that the problem 
of the Indian Ocean to be treated as a 
zone of peace has been going on in various 
discU&Jions and consultative forums in 
the United Nations and outside and the 
Government of India has taken a consis­
t,ent stand that the Indian Ocean must 
be free from all naval exercises by big 
and small powers. Both he and the Prime 
Minister have gone to the United States 
and the USSR, and on various other occa­
sions they have had a chance of intimate 
contact and top level meetings here in 
Delhi and in other places. In all these 
meetings what precisely did the govern­
ment tell these two super powers, United 
States and the USSR and what response 
they were able to evoke from them. Are 

• 

the government satisfied that the two 
super powers are gradually coming to an 
understanding on the approach of India 
and other littoral states in this area ? 

SHRI A TAL BIHARI V AJPAYEE : 
Whenever we meet the leaders of the Soviet 
Union or the United States, we discuSll 
this question of Indian Ocean. The Joint 
Communique which was iSllued aft~r the 
visit of the Prime Minister to Moscow 
makes a specific reference to this question. 
This question was also discuSlled in Wash­
ington when I was there for the meeting 
of the Joint Commission. India has 
been emphasising consistently and persis­
tently that the Indian Ocean should be 
free ofbig power naval presence and rivalry· 
it should also be free from all naval b<c~ 
including Diego Garcia. The response 
has been not to our satisfaction. But as 
I mentioned earHer the debate is going on 
in the United Nations and we hope some­
thing concrete will come out. Both th" 
United States and the USSR have decided 
to resume their talks and that is a healthy 
development. 

SHRI CHITTA BASU : I am grateful 
to the hon. Minister; he has expressly 
made it known to the House, the Govern­
ment of India's position with regard to the 
Indian Ocean, that is precisely to dismar_t1c 
all the naval bases in the Indian Ocean 
and convert it into a zone of peace. In 
that context I should like to know from 
hon. Minister whether he would agre" 
with me that the opinion expreSlled by 
the United States of America in the United 
States Sub Committee is not in conformity 
with the basic principle of the Goverr.mtlll 
of India, namely, dismantling of naval bases 
on the contrary the US authorities are on 
record saying that due to the crisis in the 
Gulf area and the military situation pre­
vailing in those areas increased militar~ 
presence is necessary for the interest of 
the United States of America and its global 
strategy and if so would the Government 
of India, in view of its policy, protest 
against the United States government 
policy of the increased presence in that 
area? 

SHRI ATAL BIHARI VAJPAYEE: 
It has been made known to the United 
States authorities that any increase ill 
the naval strength of the United Stat('s 
in the Indian Ocean or in the Gulfregioll 
will add to tension and will invite counter 
measures by other countries; what the 
countries of the region require is political 
stability and economic development and 
not strengthening of naval fleet or inductioll 
of new sophisticated weapons. 

SHRI V ASANT SATHE : It is noW 
clear from the statement of the hon. 
Minister what India's position in this 
respect has been till now to treat more 
or iCSll in the same way the nav : presence 
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of all powers; he explained just now that 
Indian Ocean should be a zone of peace 
and it is a simple corollary that all powers 
should withdraw their naval presence. 
That is a very simplistic approach be­
cause it is well known that in all oceans 
of the world navies of big powers, small 
powers, do keep on moving. So, that is 
not the question. The straight question 
you have to clinch. Because you always 
seem to equate big naval powers present, 
meaning thereby USA is present, so the 
Soviet Union is present; Soviet Union is 
present, so the presence of U.S.A. is justi­
fied. That would not solve the problem. 
I would like to know categorically since 
you have come to know that United States 
of America has categorically refused to 
get out of the Indian Ocean, they have a 
permanent base which is used for nuclear 
presence at Diego Garcia, that is the real 
danger, do you have similar base? Ifit is 
not so by other powers, merely because they 
are on the defence, you try to keep your 
fleet. Are you going to equate this? 
Are you in the United Nations going to 
pointedly uni te all other nations of the 
world as against the positive action of the 
United States of America and say that they 
must remove this base in Diego Garcia, 
particularly, the nuclear base? Ships 
may come and go, we can take care of it 
later. 

'SHRI ATAL BIHARI VAJPAYEE : 
There is no question of objection to move­
ment of ships. If the movement is regular 
it is not extraodinary. If the movement is 
to safeguard legitimate interests, there are 
sea routes which are open to all countries 
and big powers are using those routes. 
Littoral countries are in a position to 
guarantee the freedom of navigation in 
the Indian Ocean. That does not require 
setting up of mili tary bases or presence 
of big power navy almost on a permanent 
basis. They keep on moving. But the 
countries do remain in the Indian ocean. 
The hon. member has suggested something 
for action and I propose to examine the 
sug~estion made by the hon. member. 

MR. SPEAKER : Question No. 63 is 
postponed. 
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THE MINISTER' OF EXTEI<.NAL 
AFFAIRS (SHRI ATAL BIHARI VA.}­
PAYEE): (a) The meeting of the Non­
Aligned Coordinating Bureau at Colomto 
Once again revealed the inherent strength 
and resilience of the Non-aligned Move­
ment, the capacity to overcome internal 
differences of opinion in acrordanrc with 
well-accepted principles, to ITaintain unity 
and continue its independent and dynamic 
role in international affairs. 'Ihe text 
of the final communique adopt(d has 
already been place in the Parli~mcnt 

Library. 

(b) With regard to the participation of 
Kampuchea in the meeting, no consensus 
could be arrived at and the Ct ailD an 
declared tha t without setting a precednent 
or prejudging the definite decision on this 

matter, neither this question nor any other 
issue related to Kampuchea would be 
raised in the Plenary or at any of the 
Committees. On the 'iuestion of tfmpo­
rary suspension of Egypt, the Bureau 
Members felt that is was hycr:d thir 
competence to deal with this maUt'r 
and accordingly the Bureau d {('idld t} <;t 

the proposal be left for decisio n by tl:e 
Sixth Summit Conference of the Non­
aligned Movement. 

SHRI YADAVENDRA DUTT : Is 
it a fact that certain powers made a move 
at the Non-aligned Conference to ascribe 
certain Resolution which might have had 
the effect of aligning the non-aligned 
movement virtually to certain blocks of 
of powers whom they profess that those 
blocks were their natural friends? Is so, 
what was the stand of the Government of 

India in the matter? 




